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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No. 507/2021 
M.A. No. 633/2021 

 
This the 5th day of March, 2021 

 
(Through Video Conferencing) 

 
 

Hon’ble Ms. Aradhana Johri, Member (A) 
 

Sohan Pal,  
S/o Sh. Feru, 
Aged about 61 years, 
R/o E-243, Block No.13,  
MCD Flats, Nand Nagari, 
Delhi-110093. 
         … Applicant  
 
(through Shri Puneet Saini) 
 

Versus 
 
1. The Commissioner, EDMC, 
 Civic Centre, Minto Road, 
 New Delhi-110002.    Respondent No. 1  
 
2. Deputy Commissioner, East DMC, 
 DEMS, EDMC, Shahdara, 
 North Zone, Keshav Chowk, 
 Delhi-110053.     Respondent No. 2 
 
3. Account Officer, Pension Cell, 
 EDMC Civic Centre, Minto Road, 
 New Delhi-110002.    Respondent No. 3 

                 

ORDER (Oral) 
 
 

The applicant was employed as Safai Karamchari with 

the respondents. He received notice dated 09.01.2020 

intimating that since he was to superannuate on reaching 

the age of retirement on 30.06.2020, he should submit all 

the necessary papers regarding pension.  
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2. It is the contention of the applicant that he has 

submitted   all the necessary papers and also submitted a 

representation on 06.01.2021,  the respondents have neither 

released his pension nor passed any orders on his 

representation. 

 

3.  Issue notice. Shri R K Jain, learned counsel appears for 

respondents on advance notice and receives the same. 

 

4.  The respondents are directed to pass a speaking order as 

per rules and law within a period of six weeks from the date 

of receipt of certified copy of this order.  With these 

directions,  this OA is disposed of. It is clarified at this stage 

that this Court is not entering into the merits of the case. No 

orders as to costs. 

 

 (Aradhana Johri)       
                                                  Member (A)  

    
/jk/anjali/neetu 


